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GOA,

EFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BBNCH _ PUNE

Original Application No. 1512023 (WZ)

ALCHEMIST ASSET

RECONSTRUCTION COMPANY

LTD. ...Applicant

V/s.

GOA COASTAL ZONE

MANAGEMENT AUTIIORITY &

Ors. ...Respondents

AFFIDAVIT IN REPLY ON

BEHALF OF RESPONDENT NO. 2.

MAY IT PLEASE THIS HON'BLE TRIBUNAL:-

I, MR. VIJAY GOKULDAS KOMARPANT, son of

National, resident of Canacona - Goa, on behalf of

Respondent No. 2 herein, do hereby on solemn

affirmation state and submit as under:-
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Mr. Gokuldas Komarpant, major in d9e, Indian
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1. I say that I am served with the copy of the

above Original Application filed by the

Applicant herein purportedly under Sections

*
14 and 15, read with Section 1 8 of the National

[.rr
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Green Tribunal Act, 2010 (hereinafter referred

to as the SAID ACT) seeking inter alia reliefs (

more particularly stated in the prayer clause

therein.

2. I say that I deny and dispute each and every

allegation, averment and/or contention of the

Applicant as set out in the above Original

Application to the extent the same is

inconsistent with the present Affidavit in

Reply and state that anything which is not

specifically denied shall not be deemed to be

admitted for want of specific traverse
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3. I dispute and deny the authenticity and veracity

of the documents and photographs annexed to

the said Appeal. I say that anything which is

not specifically denied shall not be deemed to

be admitted. I say that there was some delay on

my part in filing the present Affidavit in Reply

owing to the time and efforts taken in tracing

the documents and obtaining information under

the Right to Information Act from the local

authorities.

4.I say that the above Original Application is

verbose and consists of numerous unrelated

and/or irrelevant statements/averments, which

have absolutely no bearing and/or relevance to

the dispute involved and therefore, I am filing

the present Affidavit in Reply for the limited

purpose of dealing with only those few facts

and circumstances which actually have a
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bearing on the dispute at hand and which

allegations/averments are specifically levelled

against this Respondent.

5. I am constrained to file my Affidavit in Reply

1n such a manner owing to the verbose

pleadings set out by the Applicant herein and

detailed reply if called upon to do so and/or if

deemed necessary at a later stage.

6. I say that it appears from the pleadings of the

Applicant herein that the principal challenge

raised by the Applicant is to the works

undertaken pursuant to the Approvals dated

04.04.2017. Effectively, by way of the above

application, the Applicant herein is

challenging the Approvals dated 04.04.2017,

*
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5

therefore, I reserve the right to file a further
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which were granted in favour of Respondent

Nos. 3 and 4 in the year 2017.

7 . At the outset, the application purportedly filed

under Sections 14, 15 and 18 of the National

Green Tribunal Act, 2010 is not maintainable

t in law and particularly in the facts &

bircumstances averred in the application.

8. I say that the application under response is

misconceived and is barred by existing law and

particularly, the provisions of the National

Green Tribunal Act and the CRZ Notification

in force.

9. I say that the application is clearly barred by

law of limitation in as much as it assails the

perrnissions granted by the Respondent No. 1

in the year 2017. E,ven otherwise, it is apparent

.;XI i'. p
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from the pleadings and material on record that

the application under response is barred by

limitation and the same is not filed within the

time period stipulated under law.

10. I say that the Applicant herein has

concocted a cause of action surreptitiously to

wriggle out of law of limitation. Such attempts

on the part of the Applicant are required to be

deprecated at this very threshold. E,vidently,

the Applicant herein, by deploying subterfuge,

has camouflaged a cause of action which is

evidently tailored to defeat the law of

limitation.

1 1. I say that considering the nature of the

substance of challenge, it was incumbent upon

the Applicant to challenge the Approvals dated

* p\
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04.04.2017 under Section 16 (g) of the NGT

Act, 2010

12. In terms of Section 16 (e) of the NGT

Act, any person aggrieved by the direction

issued under Section 5 of the Environment

a (Protection) Act, 198 6, may, within a period of

30 days from the order or direction, prefer an

Appeal to the Tribunal. The said period of 30

days expired on 04.05 .2017. Therefore, the

principal remedy in respect of the subject

works is barred under the NGT Act.

13. In view of the remedy under Section 16

being barred, there is no question of

entertaining an application under Section 14 of

the NGT Act. On this count alone, the

application is liable to be dismissed"
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14. I say that the application is purported to

be filed under Sections 14 and 15 of the

National Green Tribtrnal Act, 2010, which

provisions of law are mutually exclusive and

operates in different and exclusive domains.

Therefore, an application under Sections 14

and 15 of the National Green Tribunal Act,

2010 would not be tenable in law in the manner

filed

15. I say that the application under response

is clearly not maintainable in as much as the

permissions granted by the Respondent No. 1

cannot be set aside and/or questioned 1n

original proceedings.

16. I say that the permissions for

reconstruction granted by the Respondent No

1 on 04.04.2017, evidently, were in public

A
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domain and members of general public had

notice of the same for over last five years. In

view thereof, any assail to such permissions,

which have been already acted upon, would be

untenable in law.

1 17. I say that the above application is based

rD |} on distorted and misleading facts. I say that the

A;{ I i,
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above application smacks of malafides and is a

glaring example of abuse of process of law.

18. I say that the material on record clearly

demonstrates that the Applicant herein seeks to

exploit this Hon'ble Tribunal for redressal of

his purported civil rights.

19. I say that the above application does not

deserve any indulgence of this Hon'ble

Tribunal in as much as the same is filed with a

A,
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malafide intent and for collateral purposes. On

this count alone, the above application is liable

to be dismissed with costs.

20. I say that the Applicant herein has

instituted the present proceedings against this

Respondent with malafide intent of coercing tl 0

othis Respondent into submitting to th a fur. {n ,Ct
0t 29,04

settlement demands of the Applicant. It bears

mentioning that instead of resorting to A. (l

remedies under the law in respect of their civil

claims, the Applicant herein is invoking the

jurisdiction of this Hon'ble Tribunal by

misrepresenting the facts and for collateral

purposes.

21. I say that the Applicant has failed to

substantiate any legal grounds under which the

Impugned Permissions may be declared to be

1
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erroneous/perverse/bad in law. The Appellant

is attempting to mislead this Hon'ble Tribunal

by verbose, irrelevant and frivolous averments

and grounds, which cannot be adjudicated upon

by this Hon'ble Tribunal.

22. I say that upon perusal of the Memo of

the above Application, it is clear that the

Applicant herein is desperately seeking to

indirectly enforce its purported claims over the

landed property. The same is essentially a civil

dispute which is beyond the purview of

jurisdiction under Sections 14, 15 and 18 of the

National Green Tribunal Act. On this count as

well, the above Application is liable to be

dismissed in toto.

23. I say that the material available in public

domain indicates that there are cases of loan

ta
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fraud pending against the promoters of the

Applicant. Furthermore, I have learnt that the

Duggal Projects Development Company Pvt.

Ltd. (DPDCPL) has addressed an email dated

09.07 .2022 to various authorities including the

Mamlatdar, the Sub-Divisional Magistrate,

GCZMA, Village Panchayat, etc. informing

said authorities about the illegal, malicious,

fraudulent CIRP/IBC proceedings initiated by

the Applicant herein and has further requested

the said authorities to keep sine-die all the

mutation cases involving DPDCPL

24. I say that in support of my case, I shall

rely upon the following documents, which

documents are relevant to the matter at hand:-

I Form I & XIV of property bearing Sy.

No. 100/10 of Village Agonda Taluka

$
(.

Canacona.
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11. Photograph depicting the completion of

the Industry Registration Process.

;ii House Tax Receipt dated 15.04.1989

issued by the Village Panchayat of

Agonda

r v. House Tax Receipt dated 08.1 0.1999

issued by the Village Panchayat of

Agonda.

v Replies dated 10.07.2023 bearing Ref.

Nos. VPA/CANl2023-241406 and

VPA/CANl2023-241407 issued by the

Office of the Village Panchayat of

Agonda, Canacona thereby furnishing

the following documents:-

a) Certified Copy of the N.O.C. dated

30.03.1985 bearing No.

it v.

'h.
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rl-l , rI ' " VPA/CAN/1984185/.1f4'6 issued by

the Villagd"?anchaydt" of Agonda,

Clanacona.

tt) I r , irt'

tll

b) Certified copy of the N.O.C. dated

09.05.1984 bearing No.

VPA/CAN/ 1 9 84-85123 issued by the

Village Panchayat of Agonda,

Canacona.

c) Certified Copy of the N.O.C. dated

17.01.1991 bearing No.

VPA/CAN/I990-9t1228 issued by

the Village Panchayat of Agonda,

Canacona

Annexed hereto and marked as ANNEXURE A-

I (COLLY) are copies of the Documents

enlisted at Sr. Nos. i to vi above.

25. I say that the documents referred to above

would demonstrate that House Nos. 438 and

rl
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439 existed much prior to the year l99l and

therefore, the same are beyond the rigours

and/or purview of the CP.Z Notification which

came in force only in February, 1,991.I say that

the third structure as referred to in the Report

is already dismantled

26. I say that the documents referred to above

demonstrate that House Nos: 438 and 439

existed much prior to the year l99l and that

the plinth of the said Houses has remained

unchanged over the years. I say that due to

vagaries of weather and time, the structures

required time to time repairs and renovation,

which were carried out by its

o ccupiers/owners.

27. I say that the Approvals/Permissions

dated 04.04.2017 granted by the Respondent

t
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No. I in favour of the Respondent No. 3 are

consistent with the mandate of law.

28. I say that the said structures are not

causing any harm to the ecological balance

and/or do not affect the environment.

29. I deny that I have encroached and/or hav

illegally erected and/or am illegally running

commercial operations and/or that the

structures and/or activities are in blatant

violation of CP.Z Regulation in force as

alleged. I deny that the Respondent No . 2 and

the Respondent No. 4, in connivance/collusion

with ffio, have illegally constructed multiple

30. I deny that the Applicant herein, in the

month of June, 2022, noticed huge structure on

rf
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illegal structures as alleged.
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beachfront side as alleged. I deny that the

structures belonging to me have encroached

upon a portion of the beach by construction of

permanent cemented and tiled platforms and/or

steps as alleged. I say that no portion of the

beach area has been encroached upon by me

and/or any other persons claiming under me. I

crave leave to refer and rely upon the survey

report of the private Surveyor in the course of

the proceedings. At this stage, suffice to say

that apart making bald statement of

encroachment into the beach portion, the

Applicant herein has not brought on record any

cogent and/or convincing evidence to

demonstrate the same.

31. I say that the permissions and licenses

relied upon by the Applicant are misconstrued.

I say that the impugned permissions pertained

q
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only to a portion of existing structure and re-

construction work was carried out in terms of

the permissions granted by concerned

authorities.

32. I say that I approached Respondent No. 1

with the assistance of Respondent No. 2 herein I
3tr

and obtained all permissions as per the existi s
-l

law. I say that the permissions from

Respondent No. 1 were granted upon site

inspection and satisfaction of expert bodies

33. I deny that whilst re-construction of the

existing structure, there was any cutting of

sand dunes or land filling or felling of any

natural vegetation as alleged. I deny that due

to re-construction as per permissions, there

was any soil erosion or pollution and

disturbances of ecological balance as alleged.

)
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I deny that Respondent No. 1 failed to ascertain

the existence of the structure before the grant

of permissions AS alleged. I deny that the

permissions granted by Respondent No. 1 are a

product of fraud as alleged. I deny that there

was any suppression of facts by me whilst

applying for permission in dispute as alleged.

I As per the CZMP notified for the State of Goa,

+ the property in dispute does not have any sand

dunes and therefore, the allegations about sand

dune cutting are highly misplaced and are a

figrnent of fertile imagination. Annexed

herewith and marked as ANNEXURE A-2 is

the copy of the CZMP extract notified for the

State of Goa.

34. I deny that I have violated any conditions

as stipulated in the permissions granted by

Respondent No. 1 as alleged. That the structure

t
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is neither sold and/or transferred to any third

party. I say that the Deed of Lease executed in

favour of Respondent No. 2, in no manner,

violates the terms of the permission granted by

Respondent No. 1.

35. I say that reliance on the report titled I
+

"Carrying Capacity of

providing shacks and

Seasonal Structures in

Beaches of fo

other Temp o

Private Areas" is A

misconceived. At the outset, the Applicant

herein has not produced the said report and has

suppressed the same. However, it is evident

that the study undertaken by the National

Centre for Sustainable Coastal Management

and the conclusion arrived at therein did not

apply to the pre-existing structures.

c
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36. I dispute and deny the authenticity and

veracity of the documents and the photographs

annexed to the said application. I say that the

report dated 23.12.2022, relied upon by the

Applicant does not depict the correct position

in loco. I say that the contents of said report

It 0 dated 23.12.2022 and conclusions drawn
lf v.

./

+

therein are disputed.

:::t::i a

r aL 37. I deny that the Orders passed in Appeal

No. 22 of 2022 and 23 of 2022 have much

bearing on the present matter in hand. I deny

that the existing structures deserve to be

demolished and/or that the permissions granted

by Respondent No. 1 deserve to be rejected

forthwith.

3 8. I deny that this Respondent has

constructed multiple illegal constructions,

.{l
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expansions, encroachment and is i11egally

conducting commercial operation of

resort/hotel/restaurant known as "Dream

Discovery Sea View Resort and Beach Caf6" as

alleged.

39. I deny that the said property is a

designated turtle nesting site as alleged. I deny Ct

that this Respondent has committed any

violations, carried out any illegal construction

and commercial operations in the said property

as alleged and the Applicant is put to strict

proof thereof. I deny that the Applicant herein

was and continues to be aggrieved by the

encroachment and purported illegal erection

and commercial operations being run by

unauthorized persons in the said property in

blatant violation of CRZ Regulations in force

as alleged and the Applicant is put to strict

+
()
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proof thereof. I deny that there was any

encroachment andlor illegal erection of the

structures as alleged by the Applicants. I deny

that I illegally operate and conduct business in

the said structures.

/o

N 0 40. I deny that this Respondent has carried

Itt, out any violations as alleged in the original

Ia t Application and the Applicant is put to strict

proof thereof. I deny that this Respondent is

.,1

':-r {L

(tx
acting in collusion with Respondent Nos. 3 and

4 as alleged and the Applicant is put to strict

proof thereof. I deny that the Respondents have

i11egally constructed multiple illegal structures

and a hotellresort in the name and style of

"Dream Discovery Sea View Resort and Beach

Caf6" as alleged and the Applicant is put to

strict proof thereof. I say that the docurnents

on record clearly establish that the structures

t
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existing in loco are authorized structures,

which existed much prior to the year 1991 and

that all the works carried in loco are pursuant

to the permissions granted by the Respondent

No. I herein. The documents further reveal the

nature of user of the structure existing in loco.

41. I deny the reliance placed upon the Sale

Deed dated 28.06.1982 in the manner as

pleaded by the Applicant and I shall rely upon

the true and correct interpretation of the same.

42. I deny that there existed only one small

structure in the said property as alleged and the

Applicant is put to strict proof thereof. It is

denied that Applicant herein, in the month of

June, 2022, noticed a huge structure on the

beachfront side as alleged. I deny that the

concerned structures have encroached upon a

t
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portion of the beach by construction of

permanent cemented and tiled platform and

steps as alleged and the Applicant is put to

strict proof thereof.

43. I deny that I have cut sand dunes and

filled and levelled the land in the said property

as alleged and the Applicant is put to strict

proof thereof. I deny the conclusions and/or

inferences drawn by the Applicant on the basis

of reliance placed upon the Letters dated

04.04.2017 issued by the Respondent No. 1 in

the manner as pleaded by the Applicant and I

shall rely upon the true and correct

interpretation thereof.

44. I deny that the concerned structures are

huge structures and not small structures as

alleged. I deny that there never existed any two

*o.
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structures in the said property as alleged and

the Applicant is put to strict proof thereof. I

deny that the Respondents herein have worked

hand in glove and in a malafide manner as

alleged and the Applicant is put to strict proof

thereof.

45. I deny the reliance placed upon the Letter \{
*

odated 08.06.2022 as pleaded by the Applican o 1..
t2

and I shall rely upon the true and correct

interpretation thereof. I deny that there is any A

collusion and/or complicity between this

Respondent and the Respondent No. 1 as

alleged and the Applicant is put to strict proof

thereof. I say that such allegations of purported

collusion are baseless and unconscionable. It is

apparent from the conduct of the Applicant that

the same is not unblemished and the Applicant

clearly imputes motives unnecessarily and

AV
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without foundation to enforce its purported

civil rights.

46. I deny the reliance placed upon the Lease

Deed dated 23.09.2020 in the manner pleaded

by the Applicant and I shall rely upon the true

and correct interpretation thereof. I deny that

the aforesaid Lease Deed appears to be

suspicious and smacks of malice as alleged and

the Applicant is put to strict proof thereof.

47. I deny that this Respondent has

suppressed any relevant material andlor

information from Respondent No. 1 as alleged

and the Applicant is put to strict proof thereof.

48. I deny that the concerned structures are

within close proximity of the turtle nesting site

on Agonda Beach and within less than 100 mts.
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from the HTL as alleged and the Applicant is

put to strict proof thereof. I deny that

permission for reconstruction could be granted

by Respondent No. 1 as alleged. I deny that

permissions were availed by passing off an old

structure as two separate structures as alieged

and the Applicant is put to strict proof thereof.

I deny that this Respondent has violated the t

Orders of the Hon'ble High Court as alleged,
t
I

ett
ir

5
and the Applicant is put to strict proof thereof.

49. I deny that this Respondent has been

making illegal and unlawful gains from the

said property and/or concerned structures as

alleged. I deny that the Respondents have

violated the conditions of the approval

permissions dated 04.04.2017 as alleged and

the Applicant is put to strict proof thereof.

\
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50. I deny that the concerned structure could

not measure more than 50 sq. mts. as alleged. I

deny that the area and/or plinth of the

concerned structure was extended from time to

time without obtaining any permissions as

alleged and the Applicant is put to strict proof

thereof. I say that the records before this

Hon'ble Tribunal demonstrate that the stand of

the Applicant qua nature, use and size of the

structure is completely misplaced. Panchayat

records produced before this Hon'ble Tribunal

substantiate the case set-up by this Respondent

that the structures in dispute were pre-existing

structures as of 1991.

51. I deny that on 01.1 1.2022, the Applicant

received an email from a group of concerned

citizens as alleged. Even otherwise, I shall rely

upon the true and correct interpretation of the

;t'l Y,
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contents thereof. I say that the purported

receipt of email is merely a ploy to concoct a

platrsible case and to wriggle out of the law of

limitation.

52. I deny that this Respondent has illegally

constructed permanent structures using steel

fabrication and RCC and that this Respondent

is illegally operating and running the business

of full-fledged resort, beach caf6, etc. as

alleged. I deny that said property lies

extremely close to an ecologically sensitive

area being designated turtle nesting site as

al1eged. I say that the works carried out in loco

are compliant with the permissions issued by

GCZMA and therefore, cannot be construed as

i11egal.
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53. I deny the reliance placed upon the

Report titled 'Carrying Capacity of Beaches of

for Providing Shacks & Other Temporary

manner pleaded by the Applicant and I shall

rely upon the true and correct interpretation

thereof. It is evident that the observations

made in the said report do not apply to the pre-

rl existing structures.

54. I say that the permissions dated

04.04.2017 have been issued in terms of the

CP.Z Notification 2011. In terms of CRZ

Notification, there is no restriction of

whatsoever nature on the user of the structure

post repairs or reconstruction. The subject

property falls within CRZ-III and the

restriction on user is contemplated on CRZ-II

areas. I say that Condition (i) makes it clear

Seasonal Structures in Private Areas' in the

'r'
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that the provisions of CRZ Regulation, 20ll

applies and should be complied with by this

Respondent. I say that Condition (iv) is not

applicable to the subject construction. The said

condition is applicable only in the event the

6 (d). I say that Regulation 6 (d) is applicable
I

only in respect of dwelling units of traditional

coastal communities which do not have I
approval from the concerned authorities; and

not in case of existing authorized structures

which are approved for repairs or

reconstruction. The restriction contemplated

with regard to transfer and user is only in

respect of such structures falling within the

purview of Regulation 6 (d) and the said

Condition (iv) 1S applicable only to such

structures. I say that there are various

conditions mentioned in the approvals and they

GaI

structure is regularized in terms of Regulation
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have to be read as "subject to applicability"

under the CRZ Regulation, 2011. It bears

mentioning that the subject structures were

always used for commercial purposes even

prior to 19.02.1991 and therefore, there is no

change of user on the part of this Respondent.

I 0
xr v. 4 5. I deny that this Respondent has

encroached on a portion of the beach by

',r L
construction of permanent cemented and tiled

.(l platform and steps in CRZ-I area as alleged. I

lo

+
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art

say that such allegations of the Applicants are

false and frivolous.

56. I deny that this Respondent has

constructed a mammoth structure by playing

fraud on Respondent No. 1 and in the most

high-handed manner as alleged.
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57. I dispute and deny the authenticity and

veracity of the documents and photographs

annexed to the said application. That the

photographs and documents provided are not of

the present area in dispute.

58. I deny that said property lies within the
t

I
No Development Zone as alleged. I deny that rt$

permissions were obtained by fraud as alleged. 5

I deny that Respondent Nos. 3 and 4 have

leased the concerned structures to this

Respondent illegally as alleged. I deny that this

Respondent has further constructed new

structures in the said property as alleged. I

deny that the concerned structure is illegal and

is liable to be demolished as alleged and the

Applicant is put to strict proof thereof.

I

(

1

680 



a 'd 0
.1,

59 " I dispute and deny the grounds raised by

the Applicant for they are false and misleading.

The grounds raised by the Applicants are

unsustainable and untenable in law. It is

submitted that the factual melee cited by the

Applicant about purported illegal construction

and about its entitlement are farce and

frivolous.

60. I deny that the cause of action arose for

the first time in June 2022 as alleged and the

Applicant is put to strict proof thereof. I deny

that the cause of action once again arose on

23.12.2022 upon receipt of the DGPS Aerial

Survey Report as alleged and the Applicant is

put to strict proof thereof. I deny that the cause

of action is continuing as alleged. I deny that

the above Application is filed within the period

T

tNo

of limitation.
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61. I deny that the Applicant has made out

any case for the grant of any of the reliefs as

prayed under the prayer clause of the above

Application and therefore, the present

Application is liable to be dismissed.

62. I say that the contents of the present

Affidavit in Reply at Paragraph Nos. 1pt, 2,3,

\{
I 1

lr.
r. lt

li4pt, 5pt, 6,t6pt, t7pt, 1Spt, 19pt, 20pt, 2lpt, cOA:

22pt, 23, 24, 25pt, 26, 27pt, 28, 29, 30, 3 1, 32,

33, 34,35pt, 36, 37pt, 38, 39, 40, 41., 42, 43,

44, 45pt, 46, 47, 48pt, 49, 50, 51, 52pt,53,

54pt,55, 56, 57,58, 59pt, 60pt and 61pt are

true and correct to my personal knowledge and

b:elief and that the ,,contents of the present

Afifidavit'in Reply at Paragraph Nos . lpt, 4pt,
r' .!.1 ; i

5pt,7, 8;'9, 10, 11,12, 13, 14,75, 16pt, I7pt,

18pt, 19pt, 20pt, 2lpt, 22pt, 25pt, 27pt, 35pt,
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37pt,45pt,4Spt 52pt,54pt,59pt, 60pt and 61pt

are in the nature of legal submissions which I

believe to be true and correct.

Solernnly affirmed at Canacona, Goa,

On this 20th day of month of July, 2023.
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Date: 01/09/2016
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ilr,3fi
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IIT4
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Cultivable Area
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Val

FTFT'I *?

Arroe+ute-
t\-\ iat,r;

Page 1 of 1
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.',
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.,.!
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x
}l

L *
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{{
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Assessment
3fl-,iifT

Rs. 0,00 Rs. o.o.o Predial
nft{m

Rs. 0.00 Rs. 0.00Foro
st(

Rent
1Z

Name of the Occupant

OthBr Rights {fi E-fr
Name of Person holding rights and nature of rights

tn-. Efr rnrq {,rvn-Tr+ qiq q }rrfi'I(

Details of 4r"6 ft'5;q3{fe

End ofRenofi
For any lurther inquires. please contacr the Mamtatdar of the concerneo iatfifi.nir applied on

i,;'-,., reaclYon

c,".,r:r,, lelivered on
r0t

Fr'.,i:. a-r\rlf(iQ 

--
r' .;,.;),. [:,i. ]JO

tdar

S,NO Khata No
qrt;iT(
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h-mr-(ri
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thr

1
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. One

t?rqt Qt\:

Year

a*

Name of the

Cultivator

anrpl T-r.q1-qr|

.l l{

Mode
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Ha tus.Sq.Mls
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Unirrlgated
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Ita Ars.Sq l\ng
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^r 
rlli\/.fi^n rrBsffft^t
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irrigation
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TRUE COPY T,}F' ORIGINAI

OFFICE C}f: T}{E VILL*AL f I*ANCHAYAT
A,...:,rtda - CerirLCrtJ - :,j'oa

TJITI qqFI '!" :{r"lt7r ($
6i1ul6rlrJ * . ,i'n ?F{-tti't.2647U5]

\'./ , il vr"ww.villaqepanr i r\'. i,io r I.. t, |.tn( h.v l',. r(l()n(la(i !(J r t

Ref . N e.'Y PAlCAN/20 23-24/ Ll oc Dated: rr fn1f )a)

Lfiri. Vijay Komarpant,
" R/o. 2'd Floor, omkar Building, co{ )

Near KTC Bus Stand, Canacona-Goa

Sub: lnformation under R.T.l. Act 2005

Sir,

With reference to.the above subject I am subrnitting herewith r€Quir€d

information as under,

a. N.O.C. dated 30l03ltgSS bearing No VPA/CAN/L984'8511.46'---
Enclosed.

b. N.O.C. dated 09/05/1984 bearing No. VPA/CAN/L984-8512'3'---

Enclosed.

c. N.O.C. dated 1710111991- bearing No VPA/CAN/1990-9L1228---

Enclosed

This is for your kind information

Thankirig You,

Yours faithfully,

.: =-F

to

tTlfgc PanchlYat

\noc.da Q,'nacmtl ' $or Certified true coPY of origind
Ree. No.: F 2( p
;i;;'-"t\to"tffi5

CASSIAI{ CRASTO
Advocate & Notary

lGovL .f bdra!

Panaii' Tiswadi' Goa

*

NOTARIAL NOTARIAL NOTARIAL

NOTARIAL

159rq
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TRUE COPY OT ORTGIIVAf,

OFFIGE GI- fHE VILLp.Gf: I)A}-ICHAYI\I
Auorrcia * Can.lr.:t:rru - S. Goa

"\.,r{iqlqt
.;i.i;:, PH,N{].26473s7

,, --l:tr
r'it$';'

ci.Jtt )

C0hgo Pancheyat
4grl*da C*n*cone . Go:

Tfsf q€n-qm
eril ql it.,l u t -

CASSIAN CRASTO

Advocate & Notary

tGovt- ef Isdia)

Panaii' Tlswadi' Goa

(:;;,ri ;:rrnCh.v.p"agorfdaQ)gr rr;ril.r r rn l)

Ref.No. V 24/Ll o? Dated: 1p

S Vijay Komarpant,
O.Znd Floor, Omkar Building,

Near l(TC Bus Stand, Canacona-Goa

Sub: lnformation under R.T.l. Act 2005

\l/ith refe rence to the above subject I am submitting herewith required
information as under,

1. Extract of the outward register of below mentioned copies

a. N.O.C. dated 301031L985 bearing No. VPA/CAN/t984-851146----
Enclosed.

b. N.O.C. dated 09/05/1984 bearing No. VPA/CAN/1984-85/23----
Enclosed.

c. N.O.C. dated t7 /01./1991 bearing No. VPA/CAN/!990-9U228---
Enclosed

This is for your kind information.

Thanl<ing You,

Yours faithfully,

Sec lo

Certified trHercopy of original

SILI''t[iv4*es
\.r__

Goa State
o.15974

Exg,rrY Date:
9.L2.2$74

Regci

Cnnsq'o

l r^r',ri, .it'

NOTARIAL NOTARIAL I.IOTARIAL

!l
II
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Certified true cogy of origina!
Ree. No.: b'L0+
oaie: llto 7&,0 rtt"L

CASSIAIV CRASTO
tri{;v$cate & Notary

{Govr- cf Indiel

Panaji, Tlslvadi, Goa

Regri }lo.

NOTARIAL NOTARIAL
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Daie: tt\oJ/1N e;1(,r -
CASSIA.tsi CRASTO
Advocate & Notary

{Govt. of Indiaf

Panaii, Tiswadi, Goa
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Certified
Reg.No.;

,.diffi, of orisinat

Date: trfo+g z,

CASSIAIV CRASTO
Advocate & Notary

(Govt. of Indi&,

Panaji, Tiswadi, GoaNOTARIAL

699 



Ann(4,Lure A -2-

r*

I

I

I

I
II

H

E

*
I

I

X;,
q4 Eryr'i+r. lri

:n{ \c &i:rr

Id,.S{tur sr-.r,

ffimav,a-

i arr.'q***rya,."
hr^r'wd/&,-+

i=$fl.h-or!+r
<{ili*rd*s.

cPLd3hdq

CRgIEGORY
cRz-|
Xcz,.

la ro $ivr* &i 7n caz ,

cqz-[

cu-nt

cu-rv

** #.".ir
z{*it .-,i i

ffidb
*'-4@

&
Mt*brh

'kif,*

',ffsA

{ncsct

q9

t,
I

]i

l

!-7--*).
t.lli
ii
L_*.-_Ja

i]

fl

lii

iil

1

:;li

_ _l
t.

,!

\

-.-.w

li

t:

i

i

1

)

-

f

700 


